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None appears for the applicant nor the

applicant is present ia person,

Although the matter was adjounred to today
to provide one more opportunity to the
applicant to prosecute his case but today
also nome appears,

However Mr,A.K.,Bose, ld.,Counsel for the
Responmlents is present and heard,

As the matter is dragging on from Oct.,04
and the applicant is not showing due
interest in prosecution of the raatter) with
the aid and assistaqce of Mr,Bose, I. have
perused tbe hecords placed before me,

The applicant in this O.,A, has prayed for
a direction tobe issued to the Respondents
to regqularise his services in Group=DP posts
under Res,No, 3 within a time stipulation and
80 allow the applicant to continee in his
respective post tlll his regularisation,

The Resporid ents in the reply have stated
that the applicant’s case has noimerit on the
following grounds; ‘

It is not disputed that he was engaged as
a daily wage worker from 1,9,87 from time to
time as per the requirement ef the school,
Further the applicant had also earlier
faced disengageme nt on several occassions
due t0 non-availability/non-requirement of
his service on 28,10,91, 25,4.92 and 24,7.,92,
Their Btand is that the applicant has been
giveh engagement as and when there was work

and he was never offered any job on a long
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> to claim reqularisation, Further,on the

time bgsis further/ that no offer of appoint-
ment has been issued to him after 24,7.92
although h&s services have been utilised

as and when required . . by the Vidyalaya
Authorities on daily wage basis, In the
cipcumstances, they have submitted that the

applicant does not have any vested right

e
point of law, they have sulmitted that the 2
ﬁGroup-E 's are requlated under the regruitment
: rules and the a»plicant does nog,in any way ,

fukfull the quali fi}catiomrequired either

for the post of coock or other Group-P posts
like Mess i-\le‘lper/Cho‘wkiday etc,, He is not
eligible fof’ the post of cook because for
appointment to that post a capdidatejrequired
to héve._ expertence in cooking for 5 years
otherwise he cannot be considered for the /
same, Sihilarly,for the post of Mess Helpeii
- and Chrowkidar, the applicant who is now
over S0 years of age is age barred, Over and
above that;he has to fulfill the educational
quali fications préséribed for this purpose, ‘
f'of the above reasons, the Respori ents
have submitted that the case of the applicant
cénnot‘ be consideeed out side the ambit of
the recrultment rules,

Having heard the Ld,Coumsel for the
Respordents and having perused the recruitmmt!
rules for the various Group-D posts available
under the Respondent Organisation, I see
no merit in this C,A, which is, accordingly,
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